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not join it? And we should send a few 
Members from here to go there and 
enquire into the affair. If the offi-fcers are 
sending wrong reports, this is a matter for 
serious enquiry, this matter of starvation 
deaths. What should be done about it? 

 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU) : The concerned Minister is not 
here. The feelings of the House, I hope, 
have been taken note of by the Minister. 

SHRI MAHAVIR TYAGI : Will he 
make the Statement here? 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : If any Statement has been made 
in the Lok Sabha I hope the same 
Statement will be made by the concerned 
Minister in this House also, and we 
expect it. 

SHRI  BHUPESH  GUPTA   :   I  am 
very glad that you have almost indirectly 
asked the Government, but a little direct 
suggestion would have been all right. We 
take a little time to pick up courage—all 
of us—in life. 

THE        GENERAL        INSURANCE 
BUSINESS (NATIONALISATION) 

BILL, 1972 
SHRI   BHUPESH   GUPTA    (West 
Bengal)!  : My  suggestion was  to the 
10—U R.    ./7.2 

Government with regard to this Bill. Now 
it is being hurriedly done. I do not know 
whether Mr. Chavan will be making a 
short speech, a long speech or a medium 
speech. I do not know. 

THE MINISTER OF FINANCE 
(SHRI Y. B. CHAVAN) : A short 
speech. 

SHRI BUPESH GUPTA : Therefore 
the debate will start perhaps immediately 
after your speech. And at 6 O'clock the 
other thing will come in. Now, Sir, we 
are handicapped. We do not know from 
the papers we have so far got including 
what has been laid on the Table of the 
House and available in the library as to 
on what basis fthe revisjed rate of 
compensation or the scale of 
compensation has been settled. We have 
no indication whatsoever. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Let the Finance Minister first say 
in his speech, and if you find, something 
missing... 

SHRI BHUPESH GUPTA : Why I 
have got up? I know you would say this 
thing and reasonably you are expected to 
say this. In your position I would have 
said the same. Now I have gone through 
the Finance Minister's speech, and you 
must have—you need not go through it 
even that way. He has not said anything 
that way in his speech in the other House. 
He has given some indication. He has 
dealt with ideological and other questions 
but up to now, by reading all that has 
fallen from his precious lips—precious 
indeed they are—and what he has said in 
that House, or otherwise given to us, we 
have not got any solid information as to 
the basis on which firstly the scale of 
compensation was settled, and then 
increased. All that we know is that in 
between appeared Mr. Tata and Mr. 
Palkhiwala and after talks with  them  the   
compensation  was   in- 
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[Shri Bhupesh Gupta] creased. 
Therefore,  Sir,  we would like to  be    
enlightened   on  the Jsubject  a little. 

THE VICE-CHAIRMAN (SHRI V. 
B. RAJU) : Mr. Bhupesh Gupta, your 
name is there that you are one of the 
speakers and you can take up all these 
issues when you speak. 

SHRI    BHUPESH     GUPTA   : My. 
name is there, you are very glad. My 
name is engraved on your heart, not 
only on your pad. My name is there, I 
entirely know. It is quite there, but this 
is what I wanted to know from you. 
Will he kindly tell us the manner in 
which he has worked out the scale of 
compensation ? 

THE VICE-CHAIRMAN (SHRI V. 
B, RAJU): All right, thank you. 

SHRI    BHUPESH  GUPTA    : The 
money that you are paying is so fabu-
lously fat that I am and the people are,   ! 
shocked. 

SHRI BABUBHA1 M. CHINAI 
(Maharashtra) : On a point of order, Sir. 

THE VICE-CHAIRMAN (SHRI V. 
B. RAJU) : Nothing has happened for a 
point of order to be raised. 

SHRI BABUBHAI M. CHINAI: This 
is the point of order, Sir. I do not 
understand Ihow you permitted Mr. 
Bupesh Gupta to make the observations 
which he has made, because the Bill has 
not been moved and the hon. Finance 
Minister has not made his speech. In spite 
of that you allowed Mr. Bupesh Gupta to 
ask as to how this compensation amount 
Ihas come, under whose pressure it came. 
This is not the parliamentary practice 
which we have followed at least during 
the fourteen years that I have been in the 
House. I would therefore beseech you not 
to permit such extraneous observations by 
Mr. Bhupesh Gupta. After the   ' 

Finance Minister ihas spoken, he has got 
every right to ask him. He can enquire 
and he can make a speech. I do not mind 
it, but this is not the stage at which Mr. 
Bupesh Gupta should have  been allowed 
by you  to speak. 

SHRI      BHUPESH      GUPTA: All 
right.   After his speech, I will say it. 

THE  VICE-CHAIRMAN  (SHRI   V. 
B. RAJU)  : Please sit down. 

SHRI   DAHYABHAI  V.   PATEL   : 
While opposing monopoly, he mono-
polises in the Rajya Sabha to get up at 
any time and to speak at any time he 
likes. 

SHRI Y.  B.  CHAVAN:   Mr.   Vice-
Chairman,   Sir,   I   beg   to   move   : 

"That the Bill to provide for the 
acquisition and transfer of shares of 
Indian insurance companies and un-
dertakings of other existing insurers in 
order to serve better the needs of the 
economy by securing the development 
of general insurance business in the 
best interests of the community and to 
ensure that the operation of the 
economic system does not result in the 
concentration of wealth to the common 
detriment, for the regulation and control 
of such business and for matters 
connected therewith or incidental 
thereto, as passed by the Lok Sabha, be 
taken into consideration." 

Sir, the General Insurance Business 
(Nationalisation) Bill, 1972, which was 
introduced in the Lok Sabha on 29th May, 
1972 was referred to a Joint Committee of 
both Houses of Parliament on 30th May, 
1972 and the Report of the Committee 
was presented to both the Houses on the 
21st August, 1972. The Committee 
received a number of memoranda and also 
heard evidence from several witnesses. 
As a result, they made certain changes in 
the Bill which are explained in detail in  
their 
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Report. The Bill visualises setting up of a 
Government company called the General 
Insurance Corporation of India and four 
companies subsidiary to it. The functions 
of the General Insurance Corporation 
mclude, apart from carrying on general 
insurance business on its own, aiding, 
assisting and advising the subsidiary 
companies. It will also be supervising and 
controlling the subsidiary companies by 
issuing directions wherever necessary. 
The General Insurance Corporation starts 
with a subscribed capital of Rs. 5 crores 
which will be its initial working capital 
and the amounts paid under section 11 for 
acquiring the sihares or undertakings, as 
the case may be, of the insurers, will 
become additional subscribed capital of 
the Corporation. The four subsidiary 
companies will be formed by integration 
of the existing insurers in India carrying 
on general insurance business. On the 
appointed day, the shares of all Indian 
insurance companies, that is to say, 
Indian insurers which have a share capital 
and are 'companies' under the Companies 
Act, shall vest in Government and on the 
same day tlhe undertakings of all other 
insurers (which are listed in Part B of the 
Schedule) will be transferred to the 
Central Government and immediately 
thereafter to one or the other of the Indian 
insurance companies. The Indian 
insurance companies will be gradually 
merged and integrated to form the four 
subsidiary companies under one or more 
schemes which the Central Government  
Ss  empowered   to   frame. 

SHRI    BHUPESH    GUPTA  : Why 
four subsidiary companies ? 

SHRI Y. B. CHAVAN : Because the 
Government of India want them. The 
objective is to have the four subsidiary 
companies so situate as to render their 
services effective in all parts of India and 
to ensure that there should be healthy 
competition amongst them. There seems 
to be a fear in the minds of some people 
that,  if compe- 

tition is allowed, it may generate mal-
practices such as premium cutting, illegal 
rebates, false or exaggerated claims and 
so on. I do not think that such a fear is 
justified. The competition that is 
visualised is in the field of better service 
and better performance. While going in 
for nationalisation one of the important 
objects was improving the "service to the 
policyholders and with this aim in view, 
we are taking a far-sighted view and 
envisaging a setup wherein competition 
will result in the consumer getting a 
better deal. 5 P.M. 
There is a lot to be done in future in 
opening up new areas of activities for the 
nationalised insurance sector, though 
admittedly this will take some time. 
Although under the General Insurance 
((Emergency Provisions) Act of 1971 the 
management of general insurance 
business of the Life Insurance 
Corporation of India was not taken over, 
the present Bill provides for acquiring 
that undertaking also insofar as it related 
to general insurance business. At present 
some State Governments are carrying on 
general insurance business. They will be 
allowed in future to continue business in 
respect of properties mainly owned by 
them or in which they have substantial 
financial interest. They will not be al-
lowed to transact other insurance busi-
ness. 

The Bill provides that all existing 
employees of the insurers whose shares or 
undertakings are acquired will become 
employees under the new set-up on the 
same terms and conditions with regard to 
pay scales, service conditions, etc., until 
and unless they are changed. Government 
is already considering the question of 
having uniform service conditions for 
employees and for this purpose, as the 
House might be aware, a Committee has 
been set up for examining the existing 
organisational and administrative set-up in 
all the insurers 
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[Shri Y. B. Chavan.] and to make 
suitable recommendations for integrated 
and rationalised set-up in the future. 
During the Joint Committee discussions it 
was expressed that some employees might 
be hard-hit when rationalisation of service 
conditions comes into being. I would, 
therefore, like to give an assurance which 
I ^had given in the Joint Committee also 
that in the case of Class III and Class IV 
employees, their existing emoluments will 
be protected. 

The Schedule to the Bill sets out the 
amounts   payable   by   Government 
for acquiring   the    shares   or  the    
undertakings,  as the  case may be,  of    
the existing insurers. In the original 
Bill the total  amount  involved  was   
Rs.   33.03 crores  of which  Rs.  25.68  
crores  was for   the   Indian  insurers   
(including  the LIC) and Rs.  7.35 
crores was for the foreign insurers. 
When the Joint Committee  took   
evidence,   a   number   of witnesses  
had  something to  say  about the 
amount^    proposed  to  be    paid. 
There  were  some  witnesses  who   
contended  that no  amount  should at  
all be paid for taking over the business 
on the ground that in the past, the 
shareholders    or    the    proprietors 
had    already derived considerable 
benefit from the  profits  of  the   
business.     Another opinion, which is 
also reflected in one of the minutes of 
dissent, was that the shareholders may 
be paid the    amount of  their  paid-up   
capital  only,   on   the ground   that    
what   the    shareholders have 
contributed should be returned to them 
and  that  what  has  been  contributed 
by the nation should be returned to   the  
nation.   At  the   other  extreme there 
was the suggestion  that the  full legal 
proprietary rights of    the    share-
holders   should   be  respected. ' It  was 
suggested that apart from  the reserves 
for  unexpired  risks   on   the  
minimum necessary basis and 
provisions for outstanding claims, the 
balance of all   the assets should be 
returned to the shareholders. The first 
two views mentioned 

above involve ideological considerations 
which,  though important,    cannot be 
discussed from a technical angle. The third 
is an extreme view which cannot stand deep 
scrutiny.  Every insurer carrying   on   
general   insurance   business must    create   
additional   reserves   and these reserves 
serve not only as security  for  policyholders   
but   also   enable the insurer to write more 
business and increase its  retention  
capacity.  These reserves   have    been   
built   out   of  the premiums paid in the past 
by the policyholders and not out of capital 
and they could be built up only because of 
the margin  in  the premium  which   is 
always provided directly   or   indirectly as a 
hedge against possible fluctuations in    
risks.    Hon.    Members   will    appreciate 
that if all the reserves are paid to the 
erstwhile proprietors what is left namely,  
the bare minimum  policy  liabilities, will 
not enable the undertaking to continue 
functioning as a viable, not to speak of a 
strong unit. I think it is necessary  to  draw  
specific  and  special attention  to  this    
matter    because  a number of witnesses 
argued as if    Government is expropriating 
what in law belongs to them, ignoring at the 
same time that the reserves should continue 
if the institution  is  to continue  functioning 
soundly in the future. 

 
Mr. Chairman, I am just putting a 

question.    You    should    not    discrimi-
nate. .. 

THE  VICE-CHAIRMAN  (SHRI   V. 
B.   RAJU)   : No,  no. 

 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU) : Please listen to the speech. Let 
the speech be completed. You have a  
right to  speak later on. 
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SHRI  BHUPESH    GUPTA    (West 
Bengal)  : I  want to know why    Mr. -Chavan  
virtually  reads  the  speech he knade  out   in   
the  other   House. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : In the middle of the speech  why  do  
you  say  this ? 

SHRI    BHUPESH    GUPTA   : You 
make  t|'ie  same  speech   almost,  verbatim.  
Then a copy can be supplied to us. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): You can say anything you want  
when  you are  speaking. 

SHRI BHUPESH GUPTA : There are  
certain parliamentary  rules. 

SHRI BANARSI DAS : What is the total 
payment? The Finance Minister has not given 
what is the total paid-up  capital of the 
insurers. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : It is not a good practice to disturb 
when the Minister is making his introductory 
speech. 

SHRI BANARSI DAS: I want to elicit 
information. 

SHRI BHUPESH GUPTA : With all 
respect to Mr. Chavan, I may point out, if Mr. 
Chavan had circulated his speech in the other 
House to us, it would be helpful. Actually he 
is reading the same speech. You know, first of 
all this is not done. Virtually, with minor 
mutatis mutandis, his speech in the other 
House is being done here. That is not done 
may I remind you ? 

SHRI Y. B. CHAVAN : I cannot have new 
agruments... 

SHRI BHUPESH GUPTA : I am not 
objecting if it can  be  circulated. 

SHRI Y. B. CHAVAN : We have to 
remember that we are nationalising general 
insurance to enable it to continue running in 
future and not to close down the business. 

With regard to the amounts specified in the 
Bill, it was argued in the Select Committee that 
there was discrimination inter se between Indian 
insurers as well as discrimination between 
Indian and foreign insurers. It was also 
contended that those Indian insurance 
companies which followed a conservative 
dividend policy in order to build up a sound re-
serve position got a raw deal in comparison with 
other companies which distributed higher 
dividends. Further, as regards foreign insurers, it 
was argued that the amounts specified in the 
Sche-; dule discriminated in tfieir favour and 
that the Indian insurers should get at least the 
same treatment, if not better, as all their assets 
are retained in the country. To meet these 
arguments, the amounts mentioned in the 
Schedule were reviewed and the amounts were 
increased for 31 Indian insurers. The total 
amount payable to Indian insurers has gone up 
from Rs. 25.68 crores to Rs. 30.70 crores. After 
the above changes, the amounts in the Sdhedule 
can, of course, still be assailed on the ground 
that they are generous or inadequate depending 
on the political philosophy of the person 
criticising them. But the amounts cannot be 
assailed on the basis that they are arbitrary or 
discriminatory as between the Indian and 
foreign insurers or as among the Indian insurers 
inter se. The figures given in the Schedule to the 
Bill as amended by the Joint Committee have 
been arrived at after taking into consideration 
the various arguments advanced in the joint 
Committee and also factors like dividend, assets 
minus liabilities, profitability, etc. so as to 
ensure that there is no discrimination btween 
insurers. 

I must refer to certain other criticisms 
which were made by witnesses and which 
have found mention in some of the minutes of 
dissent. First, there is the suggestion for a 
single autonomous corporation instead of four 
or five units. Tbis is matter  on which a 
number of 
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[Shri Y. B. Chavan.] representations 
were received by Government even 
earlier, mainly from employees unions. 
This matter was given very careful 
consideration, but Government came to 
the conclusion that four units competing 
with each other throughout India would 
be the best in the circumstances. No new 
point warranting any change in this view 
has been brought out in the evidence. In 
one minute of dissent a suggestion has 
been made that t|he 'appointed day' should 
be advanced suitably to avoid continuing 
to pay management compensation. 
Government fully appreciates the need for 
fixing the 'appointed day' as early as 
possible for saving payment of 
management compensation. Naturally, we 
have also to take into account the time 
required for the preliminary work which 
has to be completed before the appointed 
day. The appointed day will be fixed 
taking all the various aspects into 
consideration. Suggestion has been made 
that the rate of interest on instalments 
should be raised from 4 per cent, to 12 per 
cent. 

SHRI    BHUPESH    GUPTA : You 
have not read out the portion relating to 
Mr. Babubhai Chinai. 

SHRI Y. B. CHAVAN : When Gov-
ernment is able to borrow at 5i per cent 
or5i percent, even for long term loans I do 
not see how it will be correct to buy 12 
per cent, on the instalments. It must be 
remembered that it is not as if the interest 
is being paid as a penal measure on 
account of delay in payment; the law itself 
provides for three annual instalments and 
save for the inevitable procedural time for 
making payment, interest is payable 
mainly for the period during which the 
instalments have been spread out. It has 
also been suggested that a 51 per cent, 
majority of shareholders should be 
empowered to nominate a person or body 
to whom the the amounts payable to them 
can be paid. I need only remark that 
unless the 

amount involved is substantial little pur-
pose would be served by the provision 
and in many cases 51 per cent, of the 
total amount payable may not be a 
substantial sum. 

There were suggestions from some 
witnesses that provision should be made 
in the Bill for the absorption of the em-
ployees of the Calcutta Claims Bureau 
and similar organisations and some of the 
minutes of dissent also mention this point. 
I have given an assurance in the 
Committee that the employees of that 
Bureau and organisations of a similar 
nature will be absorbed in the new. .. 

SHRI BHUPESH GUPTA: You are 
leaving out something which I take it 
pertains to Mr. Babubhai Chinai. I have 
got your speech with me. The reference is 
to Mr. Babubhai Chinai, what he said 
there. Why are you unkind to him? 

SHRI BABUBHAI M. CHINAI: He 
left out because Mr. Bhupesh Gupta is 
going to mention something about Mr. 
Babubhai Chinai. 

SHRI Y. B. CHAVAN: He was just 
now saying that I was making the same 
speech almost verbatim which I made in 
the Lok Sabha. Now he complains that I 
am not making the same speech. What 
can I do ? 

SHRI BHUPESH GUPTA : After this 
full-stop comes his name.    Mention it. 

SHRI Y. B. CHAVAN : He is going to 
speak here.  We will hear him. 

SHRI  BHUPESH  GUPTA   : May  I 
know Sir, if it is not discrimination 
against an hon'ble Member of this House 
? 

THE VICE-CHAIRMAN (SHRI V. B.  
RAIU)  : Let it be over. 

SHRI BHUPESH GUPTA : You have 
omitted Mr. Chini's name. 

SHRI Y. B. CHAVAN: Then is not 
verbatim. 
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SHRI BHUPESH GUPTA  : He has 
got  many  Secretaries.    Why can  they 
not  write  different  speeches ? 

SHRI Y. B. CHAVAN : Because the 
arguments are the same. 

SHRI BUPESH GUPTA : Sir, parlia-
mentary practice says that you should not 
read same speech. 

SHRI Y. B. CHAVAN: I do not want 
to learn this thing from Mr. Bhu-pesh 
Gupta. 

SHRI BHUPESH GUPTA : What I 
consider to be right I have a right to say. 

SHRI Y. B. CHAVAN : You have said 
it. 

SHRI BHUPESH GUPTA : Sir, I do 
maintain that when speeches are made by 
the Minister the normal practice is not to 
put exactly the same words. 

SHRI    Y.  B.    CHAVAN  : It    is a 
subject where the points are the same. 
Therefore, it is better to put it in the same 
way. You yourself complained that it is 
not the same speech because I did not 
make reference to some hon'ble Member. 
Now you are making a different 
allegation. I do not understand it.    With 
these words I move. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Mr. Banarsi Das. 

SHRI BHUPESH GUPTA : Sir, he has 
repeated the speech in this House. But 
what is the basis on which the com-
pensation has been calculated? We are 
not clear about it. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Mr. Gupta, you are repeating 
your point. Anyhow you are going to 
speak and you can make all these points 
in your speech. 

SHRI BHUPESH GUPTA: I wanted to 
know the basis on which the com-
pensation  has   been  calculated. 

THE VICE-CHAIRMAN (SHRI    V. 
B. RAJU):   You have raised your point 
and you have heard his speech. 

SHRI BHUPESH GUPTA : But it is 
not clear. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): If you are not satisfied, you have 
an opportunity to say that later. Please sit 
down. 

 
SHRI BHUPESH GUPTA: That never 

happened in Dr. Radhakrishnan's time. 
"You are not satisfied; therefore, you sit 
down."    That never happened. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): What is it that never happened ? 

SHRI BHUPESH GUPTA: If we were 
not satisfied, he would ask, "Have you 
anything more to say?" It is a new style 
of democracy we are having now. 
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SHRI BABUBHAI M. CHINAI: Mr. 
Banarsi Das, you want it to be given in 
bonds. But the rupee price is going down 
every day. Do you want that it should 
also go down and not have any price ? 

SHRI BANARSI DAS : We have to-
live with the times. If the price of the 
rupee is going down, we cannot help. Of 
course, the values of the society are also 
being devalued by the Government and 
so, we have to adjust ourselves to the 
changed circumstances. We cannot help 
it. 
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You have taken 22 minutes. 

SHRI BANARSI DAS : Mr. Bhupesh 
Gupta is allowed to take so much time... 

(Interruptions) 
THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE (SHRI-MATI 
SUSHILA ROHATGI): There is only 
one thing. I would not like to interrupt 
the very eloquent speaker... 
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6 P.M.

DISCUSSION UNDER RULE 172 RE. 
THE NEW SUGAR AND SUGAR-
CANE POLICY FOR THE YEAR 

1972-73 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Now, let us take up the 
discussion under Rule 176. Shri Goray, 
15 minutes. I do not know how long we 
can sit. There are more than ten speakers. 
Fifteen minutes for you and for the 
remaining ten minutes each. 

SHRI N. G. GORAY (Maharashtra) : 
Sir, you know that I always observe time-
limit and I shall try to be within the time. 
I have a suspicion that yesterday the 
strategy of the Government was to make 
this policy statement at the end of the 
Session so as to prevent the Opposition 
from raising any debate and having a full-
fledged discussion on this. I, therefore, 
welcome this opportunity and I shall be 
brief within the time given to me. This 
issue concerns, I should say, the entire 
nation. After all sugar is a commodity 
which is consumed by almost everybody 
right from childhood to old age. This is 
something which concerns the fifty-five 
crores of people of India, not only the 
manufacturers or dealers or the cane-
producers. Therefore, I would have liked 
the Government to give very serious 
thought to the policy that they have been 
evolving for the last two or three years. It 
is not that something suddenly has taken 
place and they are meeting an emergency. 
The whole crisis  has  been developing 
for 


